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1. Supplementary affidavit filed today, the same is taken on record.

2. Order dated 17.11.2025 passed by the Respondent No.4-Deputy 

Director Fisheries, Varanasi Division, Varanasi is under challenge.

3. Against the aforesaid order, statutory alternative remedy is available to 

the petitioner to file an appeal before the Collector as provided under Rule 

59 of the U.P. Revenue Code Rules, 2016.

4. This fact has not been disputed by the counsel for the petitioner.

5. Accordingly, the writ petition is dismissed on the ground of availability 

of statutory alternative remedy. 

March 12, 2026
Swati

Versus

Counsel for Petitioner(s) : Ajay Kumar Singh Yadav, Vinay 
Kumar Singh

Counsel for Respondent(s) : C.S.C.

(Prakash Padia,J.)

Dilip Kumar Gond
.....Petitioner(s)

State Of U.P. And 5 Others
.....Respondent(s)
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